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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA No. 468 of 2003

. Wednesday, this the 16th day of July, 2003

HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

1. T. Antony;
S/o M. Thanam,
C/o Station Manager,

Trivandrum: Central Rallway Station,
Trivandrum,

[Res;dlng at TC 3/245, Privadarsini Lane,

Muttada, Thiruvananthapuram-695025]. Appllcant

[By Advocate Mr. M.P. Varkey]

Versus

1.  General Manager,
Southern Railway,
Park Town, Chennai- 600003

2. ~Chief Personnel Officer,
Southern Railway,

Park Town, Chennai-600003

3. ‘Divisional Railway Managér,
Southern Railway, Thiruchirapalli-620001

4. -Divisional Railway Manager,

Southern Rallway, Divisional Office,
Thycaud, Trivandrum-695014

Senior Divisional Personnel Officér,
Southern Railway, Thycaud, ;
Trivandrum-695014 .Respondents

[By Advocate Mr. P. Haridas]

The‘application having been heard on 16-7-2003, ﬁhe
Tribunal on the same day délivered the following:

ORDETR
HON'BLE MR. A.V. HARIDASAN, VICE'CHAIRMAN

The applicant on an Inter—Railway transfer joihed “the
Thiruchirapalli Diviéion of Southern Rallway on 31- 12 1992.

The appllcant reglstered his request for an 1nter—d1ylslonal

transfer to Trivandrum D1v151on on 26-2-1993. Aboyt three

years after he registered his request’ for inter-divisional.
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transfer, he was by Annexure A-II order dated %20~2—1996

'temporarily transferred to Trivandrum Division, where he has

been working continuously from 27-2-1996 onwards. The
applicant, finding that his transfer has not been regularized
for all these years, submitted Annexure A-III and Anne&ure A-IV
representations, but did not get any reply. While sB, by the
impugned order dated 24-3-2003 (Annexure A-V), the ?pplicant
has been ordered to be sent back to Thiruchirapalli bivision.
Aggrieved, the applicant has filed this application seéking to
set aside Annexure A-V to the extent it affects him énd for a
direction to the respohdents to permit him to be qetéined in

Trivandrum Division.

2. When the application came up for hearing, counsel on
either side agree that the application may be diéposed of

permitting the applicant to make a detailed representation

.regarding his regular transfer to Trivandrum Division to the

2nd respondent within fifteen days from today and direéting the
2nd respondent that if such a representation is recei@ed, the
same shall be considered in the light of the facts, ﬁules and
instructions on the subject and an appropriate reply given to
the applicant and that till such a reply of the 2nd réspondent
is served on the applicant, the applicant shall not begrelieved

from Trivandrum Division on the basis of the impugned o&der.

3. In the 1light of the above submissions by theilearned

counsel on either side, the Original Application is disposed of

permitting the applicant to make a detailed representation

regarding his regular transfer to Trivandrum Divisiop to the

2nd respondent within fifteen days from today and direc;ing the
2nd respondent that if such a representation is receivéd, the
same shall be considered in the light of the facts, rﬁles and
instructions on the subject and an appropriate reply g;ven to
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. the applicant and that till such a reply of the 2nd ?espondent i
‘-. is served on the applicant, he shall not be relieved from b
Trivandrum Division on the basis of the impugned érder. No ?
order as to costs. ?
| | .
N Wednesday, this the 16th day of July, 2003 . >
’ , b
'A.V. HARIDASAN S
VICE CHAIRMAN . i
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